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[En1ll~h) 

RaiiWaJ employeel affe~ted by Bhopal 
Gas Traaedy 

5808. SHRl SURESH KURUP : 
Will tbe Minister of RAILWAYS be 
pleased to state : 

(a) whether any employee worki oa 
with Rai I ways have been affected by 
tbe Bhopal au traaedy ; 

(b) if so, tbe dtlails thereof ; 

(c) whether they bave been rede-
ployed ; and 

(d) whether H wHJ affect their ser-
vice condi tiona ? 

THE MINISTI;!R OF RAILWA \:''i 
SHRI BANSILAL) ! (a) Yes, Sir. 

(b) 2.300 employees were affected, 
out or which 41 employees died and . 222 

·, were serioualy effected. 

· (c) All tlie employees who were 
aff~cted ba¥e. reported back to duty. 

(4) No~ ~·~· 

Book stall to unemployed Graduat.!s 

5809. MOHO. MAHFOOZ ALI 
KHAN: 

SHRI RAMASHERY PRA-
SAD SINGH: 

Will lhe Minister of RAILWAYS be 
pleaf)cd to sra te ; 

(a) whether Governmea t bavc pro· 
vided aome soJe seUini rights clause in 
aiJ other bookstaUs contntcts as provided 
in A.H. Wheeler & Co .'s agreement to 
conduct saJe of books and perjodicals on 
entire station premises ; 

(b) if not, the real\ons therefor; 

(c) whet_her Government have rccei. 
ved suggestion regarding withdrawina/ 
curtailing sole seJJJng right clause from 
A H. Wheeler & Co. ·s bookstall agree-
meat like olhers ; 

(d) if so. the action takc·D in this 
reaard ; and · 

(e) how many bookstaUs bave been 
provided to unemployed aradua tea on 
those stations/platforms where A.H. 
Wlleelcr • Co. arc ·holdios bookst•lla 



contract except new platforms during 
tbe Jast three years ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSILAL) : (a( and (b) No, 
Sir. Previously M/s. A.H. Wheeler & 
Co. bad exclusive rights for running 
bookstalls over an entire railway or 
over Ia rae areas of a railway. However, 
k•pina in view the fact that this matter 
was raised a number of times in Parlia-
ment, the Ministry examined the ques-
tion in detail and through negotiations, 
the exclusive rights over an entire rai I· 
way or a major part thereof were rcdu· 
ced· to only sole right at a station where 
they were already holdings bookstalls. 
The sole risht clause was further modi-
fied and it was decided that on new 
platforms constructed and added at a 
station (not arising out of gauge con-
venion), the bookstalls could be allot-
ted to unemployed graduates, their 
associations etc. In addition M/s. A.H. 
WhceJar & Co. aareed and surrendo.!red 
their bookstal1s at 25 stations on the 
railway · w.bere they were having sole 
right. 

(c) and (d) Yes, Sir. Suggestions 
received are under ex:an1ination. 

(e) Nil 
National Sblpplng Polley 

5810. SHRI THAMPAN THOMAS: 
Will the Minister of SHIPPING AND 
TRANSPORT be plea~ed to state : 

(a) whether Government have any 
definite Nationa·l Shipping policy ; 

(b) if so, the details thereof ; 

(c) whether any provision has been 
made for providing subsidy to the indi· 
genous shippina industry ; 

(d) whether any subsidy was provi-
ded for the expansion of Cochin Ship-
yard during 1984-85 ; and 

(e) if so, the details tJ'tereof? 

·THB .MIN·ISTER OP STA·TE OF 
THB.MINlSTB.Y OP SHIPPING AND 
TllANSPOR.T (SHRI Z ll . . ANSARI) : '•> .and . (b) 'Siacc iodc.ponde·nce the 

development of Indian Shipptna baa 
been an ·accepted ·objective of · Nadoaal 
Shipping Policy, lb pur1.aaoce of tbia 
policy, some -of .ah~ importaat atept 
taken by Government to promote the 
development of Indian sb?ppina ere :-

(i) reservation of coastal trade for 
national shipping ; 

(ii) grant of loans on cooceasiooal 
rates of ·intere!t for acquisition 
of tODilBie ; 

(:ii) preference to Indian bottoms in 
allotment of Government con· 
troJ led cargoes ; 

(iv) development of i·odigenous s·hip. 
building capacity in public 
sector ; 

(v) introduction of bilateral shippina 
services with various countries ; 

(vi) cstabli~htnent of various train· 
i11g institution for abip.pioa per-
sonnel ; and 

(vii) tax concessions to shipping 
industry like exemption from 
Wealth Tax, grant of devclop-
tnent rebate investment allow-
~nce at higher percentaac etc. 

(c) Apart from so.ft loaos giveo ,for 
acquisition of ships, interest subsidy has 
been gaven \o sbappin& ~mpan.ies on 
loans under SAFAUNS. 

(d) No, Sir. 

(e) · Does not arise. 

Electronic-in-motion Weigh-Bridaes 

5811. SHRI M.V. CHANDRA· 
SEKHARA MURTHY : Will the Mjnis-
ter of RAILWAYS be plca~cd to state : 

(a) whether Government have recei-
ved proposals for the supply of electro-
nic in motion weish-bri9se~ from a few 
indigenous firms which are' stated to 
have co!·l~boraiioa with 'forc;iaa maDu· 
facturers ;· 




